IN THE CENTRAL ADMINISTRATIVE TRIBUNAL.
: MUMRAT BENCH; MUMBAT.

REVEF_ PETITION NO. ZIQQ
- N

™. QRIGINAL APPLICATION NO.746/98.
owren: 5 [1 1999,

e R.G.Vaidvanatha, Vice-Chairman,
weja, Mambar(A).

1. The Union of India.

Through the Director General,
Department of Telecommunications,
Sanchar Bhavan,

New Delhi.

2. The Chief General Manager,
Mahanagar Telaphone Nigam Ltd..
Telephona House, Prabhadevi,

- Mumbazi - 400 028.

3. The Assistant General Manager (A},
MTNL. Mumbai Telephone House.,

rabhadev1§
Mumbai — 400 028. ' ... Applicant,

v/s,
1. &.M.Survase,
through his Advecate

Shri &.R.Kulkarni,
CAT. Mumbai. - ... Respondent.

. ORDER ON REVIEW. PETITION BY CIRCULATION :

Thig is a Review 9& ition filed bv the Reronden g for review of our
order dt. 30.10.1998. We have perused the Review Petition and the entire case

fila.

'2,‘ In our order df. 20.10.1998 while confirming the interim order. we

have used the words that though the applicant was working on promotion on

.. . . {4 \?
local off1c1at1ng‘ba91sg he hag now been promoted reguiariv bv order dated

6.7.1988,

The respondents review petition ig that there is an apparent error on

. . : . i , 1 '
record in using the words that applicant had been regularly promoted by order




i

dt.6.7.1098 since the orders di. 5.7.199% doss not indicate that it is a

regular promsotion.

earlier interim order di. 130.10.1998 we have used the words ’ragular

oromotion’.

-

& In fact, the applicant himself has produced the order dt. 8.7.1908,

along with his M.P. 750/98. A perusal of the order dt. 6.7.1998 shows that

ok

the officers mentioned therein have been promoted on officiating basis an
further the promotions are stated to be temporary and ad-hog, Therefora, our

ohearvation in the order dt, 30.10.1883 that the applicants oromotion was a

1\ o

v L
as‘redd}ar oromotion in the order dt.30.15.1998 reauires to be modified.
v Thare is no necessity of issuing anv notice for hearing of the R.P.

(R.G.VAIDYANATHA)
VICE-CHAIRMAN



